
(Received the assent of  tlre Governor General on the 6 th  March, 
1934.) 

@An A d  further to amend the Imperial Bank of India Act, 1 

- 1920, for certain purposes. 
I 

W HEREAS by reason of the constitution of the Reserve I 
Bank of India i t  iewxpedient further to amend the Imperial 

xLvII oflD28. Bank of India Act, 1920, in order to modify tho control of the 
Governor General in Council over the management of the Bank, 
to remove certain restrictione on the transaction of business by 
the Bank, and to pro-iide for an agreement between the Bank 
and the Reserve Bank of India; I t  is hereby enacted as I 

followe :- 

1. (I) This Act may bo called the Imperial Bank of India shopt tltlemd I 

(Amendment) Act, 1934. commenco- ment. i 
(2) It shall come into .force on such date as the Governor 

General in Council may, by notification in the Gazette of India, 
appoint. 

I 2. After clause (i) of section 2 of the Imperial Bank of India Amendment 
I I 

, XLVII ol lP20. 
Act, 1920 (hereinafter referred to as the said Act), the following g2:"p1%i ,$! i 
clause shall be inserted, namely :- i I 

"(ii). 'secretary' and 'deputy secretary' mean, respec. 
I 

tively, a secretary and treasurer and a deputy 
secretary and treasurer of the Bank." 

8. Section 9'of the said Act is hereby repealed. 
Re a1 d 
sa*rKon 0,  A c t  
XLYII of loco. 

4. (I) I n  sub-section (I) of section 10 of the said Act,- A rnrndnwnl. oi . . 
hwtlun 10, ~ o t  

(a) for the words "tlie Secretary of State for Iridin in XLy" 01 1020. 

Council" the words "the Reserve Bank of India" 
shall be substituted; 

I (t> 
P ~ i c e  anna 1 or l i d .  
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( b )  in clause (i), the words "to act as banker for, andJ'  

shall be omitted, and after.the word "securities" 
the words "as agent for the Reserve Bank of India" 
shall be inserted; and 

(c) in clause (ii), for the words "the Government" the 
words "the Reserve Bank of India" shall be substi- 
tuted. 

(2) Sub-section (2) of the same section shall be omitted. 

Amendment of 5. In clause (a) of section 12 of tho said Act, after the words 
sectl~tn 12, Act 
XLVU oi 1920. "at such places" the words ", whether in India or elsewhere," 

shall be inserted. 

Amendment of 6. In sub-section (1) of section 13 of the said Act, after the 
aertlon 13 Act 
X L V I I ~ ~ ' ~ ~ ~ ~ ,  words "in India" the words "or elsewhere" shall bg, inserted, 

and the Explanation after sub-section (21, shall be omitted. 

Amendment of 7. I n  section 1 3 8  of the said Act, the words "as defined in 
~ ~ ~ ~ L $ ~ $ b t  section 13" shall be omitted, and after the words and figures 
1920. "Co-operative Societies Act, 1912," the words "or any other 

law for the time being in force in British India relating to co- 
t operative societies" shall be inserted. 

amendmentof 8. To section 20 of the said Act the following sub-section 
Etg :pl$g. shall be added, namely :- 

, !'(3) A copy of the prin~ipal register of shareholders shall 
be compiled within 30 days after the date of the 
first ordinary general meeting in each year and 
shall be filed forthwith with the officer performing 
the duty of registration of companies under the 
Indian Companies Act, 1913." VII of 1913. 

Amendmentof 9. I n  section 23 of the said Act, the words ", with the pre- ss g~;$$o" vious sanction of the Governor General in Council," and the 
' 

words "The Bank may also, bubject to the provisions of this 
Act as to the business to be transacted there, establish an office 
in London,': shall be omitted. .,' 

Amendment of 10. I n  section 24 of the said Act, for the word "Governors" 
sortion 24 Act 
~ L V I I  o i s 1 9 ~ ~ .  the word "Directors" shall be substituted. 

amendment of 11. In section 25 of the said Act, the words ", with the 
aectfon 25 Act ~ v ~ ~ ~ f ' l g x ~ .  previous sanction of the Governor General in Council," shall 

be omitted. 

12. For 
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12. Y Q ~  section 28 of the said Act the following section shall $ $ ~ ~ $ \ ~ \ K ~ ~ ~  j 
~ect lnn 28, Act 

I 
be substituted, namely :- XZVLI oi  1820. I 

* f  
"28. (1)  The Central Board shall consist of the following c ~ n ~ t ~ t u t ~ o n  o f  

I 
Central Board. Dhectors, namely :- F- I 

1 (i) the presidents and vice-presidenh of the ~ b c a l  Boards 

1 established by this Act; 
, 

(ii) one person to be elected from amongst themselves by 
the members of each Local Board established by 

1 this Act; 

! (iii) a Managing Direct,or who shall be, appointed by the 

I Central Board for a period not exceeding five years 
! on such terms as the Central Board may direct, 

and may be continued in his appointment by the 
Central Board for such further periods not exceed- 

i ., ing five years in each case as the Central Board 
8 thinks fit; 

( iv)  such number of persons not exceeding two and not 
being officers of the Government as may be nomi- 
nated by the Governor General in Council. Such 
persons shall hold office for one year but may be 
re-nominated ; 

( v )  a Deputy Managing ~ i r z b t o r  who shall be appointed 
by the Central Board; 

( v o  the secretaries of the Local Boards established bp 
this Act; and 

(vii) if any Local Board is hereafter established under 
this Act, such number of persons to represent it as 
the Central Board may prescribe. - 

(2) The Directors specified in clauses ( v )  and ( v i )  of sub- 
~ection (1) shall be at liberty to attend all meetings of the 
Central Roard and to take part in its deliberations, but shall not 
be entitled to vote on any question arising at  any meeting: 

Provided that the Denuty ManaGng Director shall be entitled I 

to vote in the absence of'the Managing Director. I 

(3) The Governor General in Council shall nominnte RII officer 
of Government to attend the meetings of the Central Board, 
and such officer shall be entitled to attend all meetings of thp 
Central Board and to take part in its deliberations but shall 
not be entitled to  vote on any question arising at  any meeting.'' 



! 
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Amendment of 
r w t l , , n  31. ~ , . t  14. In  scction 91 of the said Act,- 
XLYl l  uf lo%$ 

(a) in sub-section (I),-- 

(i) in clnrlse ( h ) ,  for the word "Governors", wherever 
it occurs, the word "Directors" shall be substi. 
tuted, and 

(ii) in clal~se (c3, for the words "the half-yenrly 
bnlnnce-sheet" the words "the annunl and half- 

, yearly balance-sheets" shall be substituted; and 

(b) in cl~uses (b) and (a) of sub-section (2), for the word 
"Oovernors" the word "Directors" shall be 
substituted. 

Amsoamcnt Bclredure I ~ c t  Of 15. (1) In  Part I of Sched'ule I to the said Act, the follow- 
XLVU of iwU). ing amendments shall be made, namely :- 

(a)  in sub-clallse .ji) -of clause (a'), after the words 
"Governor General in Council" the,  word "and" 
shall be omitted, and after the word "Ceylon" the 
words "and shares of the Reserve Bank of India" 
s'iel'l be added; 

( b )  in sub-clause (iii) of the same clause, after the words 
"a district board" the words "or a municipal board 
or committee ~ r , ~ w i t h  the sanction of the Governor 
General in Council, debentures or other securities 
for money issued under the authority of a Prince . 

' or Chief of any State in India" shall be inserted; 

(c) after sub-clause (iii) of the k m e  clause the following 
> sub-clause shall be insertea, namely :- 

"(iiia) subject to such directions as ma$ be issued by 
the Central Board, debentures of companies with 
limited liability whether registered in India or 
el~emhere ;" ; 

(d) nfter sub-clause (id) of the snme clause the following 
sub-clauss shall be inserted, namely :- 

"(iva) goods which are hvpothecated to the Bank as * 
security for such advances, loans or credits, if 
SO nllthnrised by' special directions of the Central 
Roard ;" ; 

( e )  in snb-clnuse (vi) of the same dause, the word8 "and 
debentures" shdl  be omitted. and far the words 
"if so ~ ~ ~ t h o r i s e d  bv any general or special direc- 
t,ions of the Central Roard" the words "s~ibiect to 
such directions as may be-issued by the Central 

. - .-.- Ronrd " shall be substituted ; 
-, .,~- V)b 
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(f) in clause (b ) ,  for the words "assigned to" the words 
A "pledged, hypothecated, assigned or transferred 

w- to" shall be substituted, and for the words' "or 
assignment" the words ", pledge, bypothecation, 
assignment or transfer" shall be substituted; 

(g) in clause (c), for the wmds ''six months" the words 
"nine months in the case of advances or loans 

relating to the financing of seasonal agricultural 
operations OT six months in sther cases" shall be 
substituted ; 

(h.) in clause (a), the words beginning with the words 
"payable in India, or in Ceylon" and ending with 
the words "may approve in that behalf" shall be 
omitted ; 

(9 in clause (f), the words "made payable in India, or 
Ceylon," shall be omitted; 

(i) ia clause (0, after the word "claims" the fo-llowing 
, . shall be added, . namely : - 

", and the acquisition and holding of, and generally 0 
the dealing with, any right, title or interest in 
any property, moveable or immoveable, which 
may be the Bank's security for any loan or 
advance or may be connected with any such 
security" ; 

(k) to clause (k) the following words shall be added, 
namely : - 

"and the entering into ~f contracts of indemnity, 
suretyship or guarantee with specXc security or 
otherwise" ; 

(1) in clause (I), for the words "the acting as administrn- 
tor, executor or trustee for the purpose of winding 
up estates" the words "the administration of 
estates for any purpose whether as an executor, 
trustee or otherwise" shall be substituted; 

(m) in sub-clause (iii) of clause ( I ) ,  the words "at the 
risk of the principal" shall be omitted;'. 

(n) in clause (mj ,  the words beginning with the words 
"for the use of" and ending with the words "per- 
sonal needs" shall be omitted; 
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( 0 )  in clause (n), the words !', for the purpose of meeting 
such bills 01. letters of-credit," shall be omitted, 
and for the words "six months" the words "nine 
months in the case of bills relating to the financing. 
of seasonal agricultural operations or .  six months 
in other cases" shall be substituted; 

(p) in clause (o ) ,  the words "in India" shall be omitted; 

(q) for clause ( p )  the following clause shall be substituted, 
namely :- 

"(p) the subsidizing from time to<time of the pension 
- funds of the Presidency Banks; and" ; and 

( r )  in clause (q), aftmer the woids "ki~ids of business'' the 
words ", including foreign exchange business," 
shall be inserted. 

(2) In sub-clause (a) of clause (1) of Part I1 oj the same 
* Schedule, after the words "six months" the words "except as 

provided in clzause (c) and c l a ~ ~ s e  (n) of Part I" shall be inserted. 

(3) I n  clause (4) of Part I1 of tohe same Schedule, after the 
words "negotiable securityJ9 the following brackets and words 
shall be inserted, namely :- 

"(not being a security in which a trustee may invest trust 
money under section 20 of the Indian Trusts Act, 
1882)", I1 of 1882k 

and for the words "six months", in both places where they 
occur, the following words shall be substituted, namely :- 

"nine months if a bill drawn for the purpose of financing 
seasonal agricultural operations and six months in 
other cases". 

Amendmentof 16. I n  regulation 9 in Schedule 11 to the said Act (which 
~,"h"!~~~'~ Schedule is hereinafter referred to as the said Schedule), for . 
A c t ~ v l l ' O f  1820. the words."Central BoardJ1 the word "Bank" shall be substi- 

tuted. 

Amendment of 
rc ulntion 10, 
~ c t e d u l o  I1 
Act XLVII'O~ 
1920. 

17. I n  regulation 10 in the said Schedule, after the words 
"has a lien" the following shall be inserted, namely :- 

"or any transfer of shares to any person who is a minor or 
has been found by a Court of competent jurisdiction 
to be of unsound mind or to or in the name of any 
firm". 

18. For 
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..&I Subetitutfon oj  18. For regulation 11 in the said Schedule, the following 
regulation shall be substituted, namely :- for redlation 

11 ActXLKCI 
of '1920. 

"11. The executors or administrators of a deceased sole Deceased 
holder of a share. the holder of a succession cerbi- "areholders. 

ficnte issued nndek Part X of the Indian Succession 
XXXIX oi 
1926. 

Act, 1825, in respect of the share, and n person in 
whose favour a valid in~t~rument of transfel. of the 
share was executed by the deceased holder drlring 
his lifetime, shall be the only persons who may 
be recognised by the Bank as having any title to 
the share. In the case of a share registered in the 
names of two or more holders, the survivors or 
survivor and, on tho dcath of the last survivor, his 
executors or administrators or any person who i~ 
the holder of a succession certificate in respect of 
such survivor's interests in the ihare, and a person 
in whose favour a valid instrument of transfer of 
the share was executed by such survivor during his 
lifetime, shall be the only persons who may be 
recognised by the Bank as having any title to the 
share." 

19. In  regulation 12 in the said Schedule,- Amendment ot 
regulatioh I?, 

(a) after the word "shareholder", where it first occurs, p$g;:I,oi 
. the words "or in consequence of a transfer by a leso. 

deceased  hareh holder during his lifetime" shall be 
inserted ; 

( b )  after the words "have the right" the words ", subject 
to the provisions of regulation 10," shall be 
inserted ; and 

(c) ' the words begidning with "but the Bank shall" and 
ending with "before the death or insolvency" shall 

be omitted. 
4 

20. In  regulation 19 of the said Schedule, the words "and Amendmenfiof 

with the previous sanction of the Governor General in Council" ~ % ~ ~ ~ ~ 1 ~ ~  
Act xLV11'ol shall be omitted, and after the words "increase or" the words 

", with the previous sanction of the Governor General in 
Council, " shall be inserted. 

21. I n  regulation 23 in the said Schedule, in sub-regulation AmendmentDf 
reuulatlon 29, (11, for the words "statement of the affairs" the words "balance- s,l,,aule 11 

sheet" shall be substituted, and in sub-regulation (2 ) ,  for the ; " ~ ~ o ~ v l l b f  
words "a Managing Governor" the words "the Managing 
Director or Deputy Managing Director" shall be substituted. 

22. For 
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8 ~ ~ t : & ~ & ~ ' ,  22. For regulation 2 1  in the said Schedule the following 
fy '9",~2* regulation shall be substituted, namely :- 
& ) A c t  XLVII 
of'l920. . 
Elperlal 
meews*  "24. (1) The Central Board shall convene a special 

meeting on the requisition of any three Directors 
or of not less than one hundred shareholders holding 
shares whether fully paid up or otherwise of the 
aggregate amount of not less than five hundred 
thousand rupees, upon which all calls or other sums 
due have been paid, if such requisition is signed 
by the requisitionists and addressed to the Managing 
Director or Deputy Managing Director and contains 
a staternent of the object of the proposed meeting. 

(2) The requisition may consist of several documents in 
like form, each signed by one or more of the requisi- 
tionists. f. 

(3) Sixty days' previous notice of any such meeting shall I, 
be given by the Central Boar'd under the hand of 
not less than three Directors, and such notica shall . 
state the purpose for which the 'meeting is 
convened and the time and place of such meeting, 
and shall be advertised in the Gazotte of India and 1 
in not less than three daily newspapers, of which i' . one shall be a newspaper published in the verna- 
cular : 

Provided that not less than three months' previous notice 
shall be thus given of any special meeting held for 
the purpose of increasing or reducing the capital of 
the Hank. 

(4) The place of such meeting shall be the place where I - 

the head office of the Bank is situated at  the time 
of the meeting. 

(5) If a Central Board does not proceed within 21 days 
from the date of deposit of the requisition referred , 
to in sub-sections ( I )  and (2)  to cause a meeting to 
be called, the requisitionists, or a majority of them 

d 
in value, may themselves call the meeting, but in 
either case any meeting so called shall be held 
within three months from the date of deposit of the 
requisition. " 

amendment of 
23. In sub-regulation (2) of regulation 25 in the said Schedule, 

mulntlon 26, for the word "Governors" the word "Directors" shall be substi- 
chedulo 11 

f c ~  X L V I I ' ~ ~ I  tuted. 
I% 20. 

24. In  "a: 'f 1 
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24. In  sub-regulation (I) of regulation 26 in the said Schedule. ; 4 , " , ' ~ , " t ~ ~ ~ ~ t  
for the word "Governor" the word "Director" shall be s\'r$J&ko, 
substituted, 1820. 

25. In  regulation 36 in the said Schedule, after the words Amendmentof 

"power of authority," the following yards shall be inserted, ~$$$nI~61 

namely :- Act XLVII &f 
1920. 

"or, in the case of a power of attorney previously deposited 
and registered with any local head office, a certi- 
ficab of the secretary of such local head office as 
to such deposit and registration,". 

26. I n  rzgulation 38 in the said Schedule, for the words km,"i:EF:{f 
"Gov~rnors, Managing Governors" the words "Directors, the y & ~ $ ~ o f  
Managing Director or Deputy Managing Director" shall be 1920. 
substituted. 

27. I n  the heading to regulation 39 in the said Sclledule, for tFep,",gini;f 
the word "Governors" the word "Directors" shall be substi- E$$$t$of 
tuted, and in that regulation,- 1920. 

(a) $ sub-regulatios (I), for the word "Governor" the 
word "Director" shall be substituted, and in the 
proviso, the words "or appointed" shall be omitted; 

( b )  in sub-regulation (Z), for the word "Governor" the 
word "Direotor" shall be substituted, and in the 
proviso, for the words, brackets and figures 
"Governor under the provision of clause (iii)" the 
words, brackets and figures "Director under the 
provision of clt~use (iv)" sht~ll be substituted, and 
for the words "and the office of a Governor" the 
words "and the office of a Director" shall be substi- 
tuted; and 

(c) in sub'-regulation (3), for the words "a Local Board 
or of the Central Board and a Local Bo~rd"  the 
words "of the same Local Board" shall be substi- 
tuted. 

28. I n  the heading to regulation 40 in the said schedule, Amendmentof 

for the word "Governors" the word "Directors" shall be rey'ation"~ sc ~edula  11 

substituted, and in that regulation, for the word 'Governor", , ~ & f ~ ~ ~ ~ ' ~ ~  
where it first occurs, the word "Director" shall be substituted, 
and for the brackets and words "(other than a Governor nomi- 
nated or appointed by the Governor General in  council)"^ the 
brackets and words "(other than a Director nominated by the 
thvernor ~ e n e r a l ' i n  Council)" shall be gubstituted. 
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A~nenrlrnent of 
requlntion JB, 29. I n  regulation 43 in the said Schedule, for the words "a 
4rbe&lc xLvIr v Managing Governor ", wherever they -occur, tlis words "the 
~PZO. AInnnging Director or Deputy Managing Director" shall 1x3 

substituted and for the word "'Governo,rs", in both places where 
it occurs, tho word "Directors" shall be substitttted; and in 

+ sub-regulation (1). for the word "three" the word "four" filial1 
be substituted, and for the words "at every local head office 
established by this Act" the fol!awing shall be substituted, 
namely : - 

"at each of the local head offices established at  Calcutta, 
Bombay and Madras: 

Provided that not less than four meetings shall be con- 
vened by ' the Managing Director or Deputy 
Managing Director in every year." 

Amendment of 
regulation 44, 30. (1) For sub-regulation ( I )  of regulation 44 in the said 
~~~e~~'~~,f Schedule the following sub-regulation shall be substituted, 
1920. . namely :- 

"(1) At the first meeting of the Local Board which takes 
place after the first meeting of the Central Board 
in each year, the Local Boara shall elect from 
among its members a president and a vice-president . and the elected Director referred to in clause (ii) 
of sub-section ( I )  of section 28. They shall con- 
tinue in their respective offices until the first 
meeting of the Local Board after the first meeting 
of the Central Roard jn the following gear, and, 
whenever the office of president or vice-president 
or of such elected Director becomes vacant, the 
Local Board shall a t  its next meeting elect a 
srlccessor who shall hold ofice for the unexpired 
portion of the period for which his predecessor was 
appointed:" 

(2) In  sub-regulation (2) of the same regulation, after the 
words "Local Board" the words "at all general or special 
~neetings held in the town where the Local Board is established" 
shall be inserted, and in the proviso, for the word "themselves" 
the words "the membe~s  of the Local Board present" shall be 
substituted. 

azuendlnentOf regulatiuna 46, 
31. I n  regulations 46, 47 and 48 in the said Schedule, fov 

47 and 48 t~]Jf? words "&vernors" and "Governor", wherever they occur. 
Sclledu!e i~ 
a c t  X L V I I ' ~ ~  the words "Directors" and "Director" shall be substituted. 
l e a  respeotively. 

ill 

m 
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52. In regulation 49 in the said Schedule,- Amendment of 
r ~ ~ u l a t l o n  49, 

(a) in sub-regl~lnt~ion ( I ) ,  for the wad "~overnorS" the Schedllle 11 
Act  XLVII 'of word "Directors" shall be substituted, and for the 1020. 

words "a hlanaging Governor" the words 'Ithe 
Managing Director or Deputy Managing Director" 
shall be substituted; and 

(6) sub-reflation (6), after the word "secretary" the 
words "or deputy secretary" shall be inserted. 

33. In clause ( 6 )  of regulation 50 in the said Schedule, after ~~~~d~~~~ 

l m d  " ~ 8 ~ a n t s "  the following shall be inserted, namely :- regU'ati0n50, 
6' 

Schedule 11 
Act  XLVII'of 

, and to grant gratuities or other financial assistance, igeo. 

either temporary Or permanent, to widows, children 
or other dependants of deceased officers or 
servants ". 

0" 1934.1 Imperiul Bank of India (Amendment..) 

34- In regulation 51 in the said Schedule, for the word Ame,,dmen~of 

' . ~ ~ v e r n o r ~ "  the words "Director and Deputy Managing regulation Schedule 11, 51, 
fibectar", a d  for the word "officers" the word f ~ ~ o ~ V I I  of shall be substituted, and after the words "business of the Bank ;" 
the ~ o r d  ''and': shall be omitted and to the regulation as so 
amended the following words shill be added, namely:- 

, , and to execute proxies to vote at  meetings on behalf 

of shareholders from whom the Bank holds genera] 
powers of abtornev " " - 

35. h regulation 52 of the said Schedule, for the word Amendmentof 

' ' ~ o v e r n ~ r "  the word "Director" shall be substituted. re ~ c i e d u l e  ulatfon 11 52, 
Act XLVIl 'of 
lY20. 36. In  regulation 54 the said Schedule, in sub-regulation Amendmentof 

(q. for the word " G o ~ e r n o r ~ ' ~  the word "Directora" be ~ g l l ' ~ " o n ~ 4  
clled~tle 11 substituted, and for sub-regulation (3)  the following sl,b. fS~$Lvll'~f 

regulation shall be substituted, nameb:- 
', (3) The statement of the balance shall contain the parti- 

culars and shall be in the form required by section 
132 of the Indian Companies Act, 101.1, nnd the 
p~ovisions of that section and of sectiall 136 of the 
same Act, shall apply to the Bank in like manner 
as they apply to a banking company." 

37- In regulation 58 in the said Schedule,- # 

Amendment, of (a) in sub-regulation ( I ) ,  for the word "Governor" the rwllli~tiun 58, 

word "Director" shall be substituted; and Srhed~rle I1 
Act XLVlI 'of 
1020. 

( b )  in the proviso to sub-regulation (2), for the'words 11, 

special meeting shall be called for the purpose of 
supplying the same" the words "th 

vacancy may be filled by the Central Board" shall b e substituted. 
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*menamentof 38. In sub-regulation (I) of regulation 60 in the saiCSche- regtilation 60, 
Scl~edule 11 Ciulo, for the words "any Governor" the words "any Director" 
A C ~  XLVII bf 
1 ~ 2 0 .  shall be substituted. 
Insertion of 83. Arrer regulation 60 in the said Schedule the following 
new reyllatlon 
BOA in Srbe- reg U l d t l O l l  tjhklli Llt3 IllSortf3Ct, lltr~ely- : - 
dule 11, Act 
XLVII of 1920. 
Liqufdation. "GOB. Notwithstandlug anything contained in this Act or 

in seoclou 2'11 oL t h u  ludian buupaule8 KcL, 1913, it Lhe 8hure- Va 01 

b o ~ u a ~ s  or ~ h t :  uuuLt pass B 8pec;lul lesuluL~vu tbtrt Lhe U d u  be 
wuuuci up voluutallly u u ~ e r  the pr~v~sious  01 the 1ucLu~ Gem- 
paules ~ c t ,  1913, tho bank sktrll be wouud up in aocordtruce .* 1018e 
w ~ t h  the provlslous oi tnlrt Act with iegard to the voluntary 
wlud~ng up oi a compauy: 

Provided that, for the purposes of this secticn, no such . 
specla1 resolution shall be deemed to have been passed unless 
at  least one-thlrd of the shareholders holding at  le8st one-half 
oi the pa~d-up capital of the Bank for the time beag be present . 
ul person or by proxy and a majori%y poll by ope11 votug in 
favour of the said rescl~ltion and such resolutiou io thereafter 
confirmed by a majolity cf the shareholders ac a subsequent 
special meeting held t r t  an interval of not lese thau two months 
or more than bhee months from the date of the meeting a t  which 
the resolution was first passed." 

,,; 40. For regulation 62 in the said Schedule the following 
T,","reE{;::tp" regulation shall be substituted, namely. :- 
62 Bchedula I1 
~ c ' t  XLVII ol 
1920. 
Absence of "62. A shareholder who has no registered address in lndia 

and has not supplied to the Bank an address for the giving of address. 
notices to h i  shall not be entitled to any notice, notwth- 
standing anything contained in this Act." 

Tern porary 41. Notwithstanding any amendment made the said Act 
saving of exist- b 
ins central y this Act in regard to the manner in which the Central Board 
Board. . shall be constituted, the Central Board existing at the com- 

mencement of this Act shall, until it has been re-established in 
accordance with the said Act as amended by this Act, continue. 
to transact bueiness and shall have all the powers of the Central 
Board under the said Act as so amended. 


